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to the State Government? ...(Interruptions)... Do you want to give 'self-rule’ to the
State? ...(Interruptions)...

it gumafe : 9T 530 St ) 9o iRl
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Reported release of a CD involving a Member of Rajya Sabha

SHRISATISH CHANDRA MISRA(Uttar Pradesh): Hon. Chairman, Sir, taking into
consideration both the dictates given by you, | would make my submission. This is an
issue which is not in respect of any matter or issue which is subjudice. It is an issue
where in respect of a CD, one of the hon. Members of this House ...(Interruptions)...

2} [UTART : 59 I H SR HR Bl AN T8I G, ..(FEIH)... 3T T
a1 a1 8, <fh 51a I § Ip! A T8l 71, 79 T 319 Sh IR H $B 78] $8
REE]

SHRI SATISH CHANDRA MISRA: Sir, | am fully conscious of it
...(Interruptions)... Kindly permit me to say something. It is in respect of an issue which
relates not only to the independence of the Judiciary, but there is an attempt to browbeat
the Judiciary and make an attempt to see that the Judiciary is ...(Interruptions)... It has
been published now in
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the newspapers. It is not a hidden document. Of course, we have also
received CDs by post and others may have also received it. We are ready to
place it before the House also. But that is ...(Interruptions)... The
conversations which are there ...(Interruptions)... Once it says that one of the
hon. judges who is sitting on the Bench is not good. . ..(Interruptions)...

oft gumafer . SRIT, MY I T 81 ST Thd....(FAM)... T Fa,
Y ATD] Ul B B8 AT 8 P 31 I8 Fva 99 SSTSU. ...(FTEH). .

SHRI SATISH CHANDRA MISRA: Now, the question to the hon. Home
Minister is this. ...(Interruptions)... My question to the hon. Home Minister who is
present in the House is this. ...(Interruptions)... This CD has been disclosed by
the CNN and it has been said that it has been made available even to the
hon. Home Minister to look into it. ...(Interruptions)... If the CD is correct, then,
it has very serious repercussions, which amounts to Prevention of Corruption and
it amounts to ...(Interruptions)... So, | would like to know whether the hon.
Home Minister has received it. ...(Interruptions)...

st wumfa @ <Raw, twr @ B M A W@ § W ed 7, 9 9wl
TSI, ..(TALT).... 3T VT &} B Fdhel, ...(FG™), | won't allow .. (Interruptions)

Hon. Member, please take your seat. ...(Interruptions)... Please take your
seat, the matter is over. ...(Interruptions)... The Home Minister will speak.
...(Interruptions)... T8 &1 2, # fHA goITed <7 ...(@au™)... The Home Minister

will speak. ...(Interruptions)... Mr. Home Minister. ...(Interruptions)... I8 &I
2..(&auM)... Please sit down. ..(Interruptions)... | agree with you.

...(Interruptions)... Please take your seats. ...(Interruptions)... Let the Home
Minister clarify the whole matter. ...(Interruptions)... Nothing will go on record.
...(Interruptions)... Nothing will go on record, you do whatever you want.
...(Interruptions)... 39 Tgel 8 MAfRER &1 die™ SIRTY...(ae™)... 39 8 #d

TS, AU AT IR I3 TATSY....(FFHH)... T8l 48 SISV ..(FqIM)... I8 B 4l Rble
R TEl ST B ©...(FaH)... I8 RIS R T8I 1 I8T 8, A9 I3 SISy, ..(FqLM)...
3T 93 SISV, 39 1T FAT AT I8 87 ...(JAY)... 3T T A8 87 ...(FAYH)... TS
31 T2 B...(GYM)... § B8 T8 § (P 3177 371 AT IR 1] STISY....(FFeH)...
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=T e, Udh e gl a1y A 91 g W...(W)...Please keep quit...(
Interruptions ) TP e ugel oy 9 a1 g W(mﬂﬁ) ‘j—sﬁ ABAT ENEIS]
P18 ..M )... 3T R HA? ...(=&a™)...Nothing will go on record, you do
whatever you like. ...(Interruptions)... Nothing will go on record
...(Interruptions)... | won't allow. ...(Interruptions)... Please go to your seats.
...(Interruptions)... First go to vyour seats and then try to speak.
...(Interruptions)... First, please go to your seats. ...(Interruptions)... 39 S
3R < SINY...(au)... 39 i) 3eR < <R, .(eraem).. it will not be supposed
to be laid on the Table of the House. ...(Interruptions)... Please take your seats
...(Interruptions)... The Home Minister is on his legs. ...(Interruptions)...

SHRI SITARAM YECHURY (West Bengai): Sir, before you say
something, | want to make only one point. The hon. Home Minister has got up to
make a statement. That such CDs, etc. are illegal, is the position that many of us
have taken. If there is anything that needs to be investigated, let it be done
so. But, the point | want to make is, it is illegal, and it is also the question of
the entire process of privatisation, that has happened, that led to this, we also
want an assurance ...(Interruptions)...

st wwmfy : ey 93U, Please take your seat. Don't disturb...
(Interruptions)...

SHRI SITARAM YECHURY: Alongwith investigations on this, we want
an assurance that, in future, there will be laws and rules by which these private
companies will not be allowed to encroach upon private space of their
subscribers. That also has to be taken up by the Government.

THE LEADER OF THE OPPOSITION (SHRI JASWANT SINGH): Sir, |
had no intention and | had also no knowledge that this was the issue that was
likely to be raised, but there are some substantial aspects coming here. And
there is, of course, the aspect of the rights, the duties and functions of the House,
plus the rights, duties, functions and privileges of an hon. Member. They are the
stated aspects of it, | will not deal with

236



[27 February, 2006] RAJYA SABHA

them. But, Sir, | do appeal to the Treasury Benches, that to you on the
Treasury Benches is entrusted, the care, the governance and the
administration of the country. | don't Have to say this. This is your function. Sir, this
House is not a court of law. This House is for legislation; it is not for arraigning
anybody. And it, certainly, is not correct from whichever side it comes. As if as
a collectivity, all of us, suddenly, start judging and individual Member of the
House, who is a Member with us; | think, we need to reflect very deeply on this
aspect. We cannot, collectively, charge somebody, and then, punish that
somebody...(Interruptions)...

3t TH0 TWO IEaIferl  ( SIRES ): WX, AU Sl W0 So g arell
2...(TIEM)...

Y qumafy : 98 8§95 vgar o 2. .. (aum)...

# TA0 THO SEAIferT :  UBS dl <fdd W @A BT ARBR LI
oAl...(FIY)...

st 9uafdy © MU AT eI, HN...(F@u).. 9 i3y A1 |El U
eI, .. (e )... #1379 forg ot &, SiR #4 ¥ Al 3g e & o a8 781 st sen
5 <qa W Ao o W T 21 MU A A T TE....(FAUF)... T, T|HT A A
39 Q... (). g8 81 A <l § T B |....(FFHH)...

THE MINISTER OF HOME AFFAIRS (SHRI SHIVRAJ V. PATIL): Sir, the
Home Ministry has received a CD, the Home Minister has not received it. The
Home Ministry is looking into it to find out what it contains and what needs to
be done. We have a duty to perform. If there is anything which goes against
the Government as such, and if law provides, we have a duty to perform. That
will be performed. But, if there is anything with which the private individuals
are concerned, as to what has to be done, can be looked into by others
...(Interruptions)... Sir, | shall have to ...(Interruptions)... Sir, when this matter
was brought to our notice, the Delhi Police did look into it. The Delhi Police
has collected the information, and prepared a charge-sheet. That charge-sheet
is filed in the court, and the matter is sub
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judice. The matter is before the High Court, and it is before the
Supreme'Court also. It is, again, sub judice. At this point of time, the only thing
which | can say is, please don't go on alleging things against others, and when
things are alleged, things are said against you, you feel jittery.

Let us not say anything against any political party or leadership or
celebrity. Let us be careful in doing that, and if you don't do that, you can expect
the reaction to it also. Our request is that please avoid it. We would like to be
correct legally. What is necessary will be done, what is not necessary will not
be done. ...(Interruptions)...

st wwmafy : die 21 st WyL.(=a@u™).. Next, Shri Madhu.
...(Interruptions)... Next, Shri Madhu. ...(Interruptions)...

SHRI V. NARAYANASAMY (Pondicherry): Mr. Chairman, Sir, | demand
that the issue raised by the hon. Member of the BSP, should be referred to the
Ethics Committee. ...(Interruptions)...

it 9UART : Y UP 910 HIRYL...(FAYH)... H 37l T8l X BT ¢ Naxt
subject has been taken up. Please take your seat. ...(Interruptions)... Please
take your seat. ...(Interruptions)...

SHRI V. NARAYANASAMY: Sir, the allegations that have been made should
be studied. ...(Interruptions)...

MR. CHAIRMAN: Please take your seat. ...(Interruptions)... Please take
your seat.... (Interruptions)... What are you doing?... (Interruptions)...

SHRI V. NARAYANASAMY. Sir, earlier an issue was suo motu referred
to the Ethics Committee. ...(Interruptions)... This issue should also be referred
to the Ethics Committee. ...(Interruptions)...

AN HON. MEMBER: This should also go to the Ethics Committee.
...(Interruptions)...

MR. CHAIRMAN: Please take your seat. ...(Interruptions)...
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SHRI JANARDHANA POOJARY (Karnataka): Sir, this issue
...(Interruptions)... What is this? ...(Interruptions)...

ot gyt : <9 foraml 819 A Rer 9ree 3 o8 fen & .(aasm).... 39 &7 IuR
g ? 39 I ST, ..(FIUM)....

SR R (STRURY) @ TR, 39! STt 9 ARy o1 L. ..(Taem™)...

SHRI V. NARAYANASAMY: Sir, it is not a question of raising this issue,
...(Interruptions)... An hon. Member of this House... ... (Interruptions)...

3 [UTART : Y AT A IS T, PO FHS H T8I AT X8T 87 D] RN HEAT 87
< (TIYTH)....

A IR g : =, 39! 59 IRy 918 SR, ..(aeM ). .

off qumafy : o9 =T TR %I...(ﬁ‘]ﬂﬂﬂ)...Please take your seat. ( Interruptions
)... T e, G <lIfTgl. . .(aem)... 3md Sy, 91 92 ...(Faem)...

SHRI V NARAYANASAMY: | have raised the issue

MR. CHAIRMAN: What is that issue? ...(Interruptions)... What do you
want?

SHRI V. NARAYANASAMY: | want this matter to be referred to the Ethics
Committee. ...(Interruptions)...

MR. CHAIRMAN: That is right. ...(Interruptions)... 39 Ueh gTd A <AI1Y,
39 A A1 G NG |....(FFETH)... § I8 He1 a18dl g, 319 G ANNSIG|...(FeT)..

SHRI'V. NARAYANASAMY: When other issues have been referred to why
cannot this issue be referred to the Ethics Committee? ...(Interruptions)...

it AumEfy : 31T 98 SN, (FEUF)... UH 91 G AL, . (Faer)... 3T
A 97 A A ... (@eT™)...Please take your seat. ... (Interruptions)... Please
take your seat....(Interruptions)... You are making fun of this House.
...(Interruptions)... Please take your seat. ...(Interruptions)...

SHRI V. NARAYANASAMY: Sir, | raised an issue. ...(Interruptions)..

MR RE: W, v o 9l Jor8 SR, ..(aaum)...
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it QUi : M9 98 SN, ..(FAYF)... § AT e | Yo ardl g (5
9 BIS Hex AI-fH B, A1 S Fa-9JfSH Hex 3l § Ve HHTT Bl H § Fohdl g2
.(TAL)... FIT AT J&T AR B 32 27 H F9-fSF #ex 3l T81 & qohell, T8I &
FHAN...(FAIH)... H T8 W AT I8 SSYL.(FEFH)...  Shri Madhu
...(Interruptions)... Nothing will go On record. ... (Interruptions)... 34 48 SIS 1. ..(ALTH)...
31T 93 ST |....(FALM)... 3T ST SIS e ST I8 8, ol I HIVN Sil, I§ T
SIfTg, oY 95 SITgd| S Hex W9-9fed 2,39d! U HHCT Bl ...(JaUH)... 3
P! BIGY, MY I ATHL I IT1....(FAHH)...031T RIT T8 87 MY I8 AT
A FE 39 96 18| 39 AFel W =9l T8l 811, 39 39 W I a1 dlefil, I8
RS U= T&1 SIRAT i1 211 7Y F8 2 &, 98 RBTS W AR, ..(FGLH)... H 3FATS T8
BT AT HUIT b I8 1Y, H IS, 781 B 8T El...(JAM)... BS I Rpls TR
&I ST & 1 37T T 91l I8 27 ...(FAUF)... BIS I1d RIS IR & off 781 1 3t
BIE RIerId 81 1, AR fhw 7 o S| AfAl. . (@aum)... 39 96 S8 39 ggad
93 S |....(FFHH)... 31T 98 18| 319 T 41 G 87 ...(FGIH)... DS 910 RbTS
TR B S IET Bl MMUBT Bl RIGRT &1, 8FH BIg A Yeoi-s dl el 8l I8l
Bl...(x@agM)... 8M AR 9ee 7 o8 331 2 6 dex 99-9H Bl...(aum)... I8
SATIRT ATHAT &1 B...(ALTH)... 31T qie SIRTYI T 2, AT 31T JoT TR 3 MMH aal
ARG % I8 99-JfSH LT B1...(FIUM)... 3T IS SSYL. ..(FagH)... Rbre a@
DI TR el 51 31T ISP dlef ST, . (FAH)... AT FaR, I8 G Alorg| I8
AT ST YR I U I e a1 Y81 2, S Ihed8 b dad) H AT 7 AR | I8 Teh A8
BT AHYE B ...(FIAM)... T 7 G oYl AT I 96 18| R AT BIg Teld
TRERT ST &1, Pl ITeid LT IR &1, AN ST TROTH FID! YA T3 ...(FITEH)...

st |uMfd © A WS, H O T8l $R) @ gl oY 9%
STEQ|....(FFEM)... § FATS T8l PR BT §, 7 RBIS W T & 2l...(FqLH)... Dls
Reple W & S, B e a1 9 ol ..(FEEF)... 3 JSPHR I B
SAl...(TIIM)... 3T A SMY, W SN H N SN, d PR o4 A o
HEII...(TAYM)... SIF 21 M 9 Sft, 98 MY, 98 W18Vl Shri Madhu,please carry
on...(JIM)... § I8 HR M A, 98 A1-YL. ..(HAHH)... TS
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TR A9 ® 91 sHdT TR 9 Al .(FIUH).... TR T & a1 FERar 9§ o
1R, ..(FFH)...

SHRI V. NARAYANASAMY*
it 7 == Hiom
37t 5] IR :*
3 FUIRT . 938 S1RY, Y g AU ST, IS 370 ] 8...(FaEH)... 5 7Y
98 <@ ofil..(FEYUM).. S AY..(FAUH).. AEANE e, i d 99
STSG|...(FFEH)... AYH] BIs G1 &1 Al daR H B JoI I QISTQ|...(FFEH)... & Al
SO AT TEI? TE H AATS Te| Hadll I8 [ TR AT &, T8 AT HT T8] 98d
QR E....(HGETH)...

SHRI PENUMALLI MADHU (Andhra Pradesh): Sir, since the last five
days, | have not been able to speak even on one problem. ...(Interruptions)...
SHRI V. NARAYANASAMY*

it quTaley : I RPre W) T8 91 3T 2...(FauM)... s RPpls U &1 oI <&l
2, ...(TAYF)... BT RPle W &I ST &I Bl...(FAUH)... T B HrIare! AR
2.00 I I & fory wifiia & Sl B

The House then adjourned for lunch at fifty-nine minutes past twelve of the
clock.

The House re-assembled after lunch at two of the clock, THE DEPUTY
CHAIRMAN in the Chair.

GOVERNMENT BILLS

The Representation of the People (Amendment) Bill, 2006
MR. DEPUTY CHAIRMAN: Bill for introduction.

THE MINISTER OF LAW AND JUSTICE (SHRI HANSRAJ
BHARDWAJ): Sir, | beg to move for leave to introduce a Bill further to amend
the Representation of the People Act, 1950.

The question was put and the motion was adopted.

SHRI HANSRAJ BHARDWAJ: Sir, | introduce the Bill.

* Not recorded.
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